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MADHYA PRADESH ACT

No. 17 OF 2014
THE MADHYA PRADESH MADHYASTHAM ADHIKARAN (SANSHODHAN)
ADHINIYAM, 2014.

[Received the assent of the Governor on the 3rd September, 2014 assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 4th September, 2014.]

An Act further to amend the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983.

Be it enacted by the Madhya Pradesh Legislature in the sixty-fifth year of the Republic of India
as follows :—

1. This Act may be called the Madhya Pradeshmadhyastham Adhikaran (Sanshodhan) Adhiniyam,
2014.

2. In Section 2 of the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983 (No. 29 of
1983) (hereinafter referred to as the principal Act) in sub-section (1),—

(i) for clause (a), the following clause shall be substituted, namely :—
“(a) “Arbitration Act” means the Arbitration Act, 1940 (No. 10 of 1940) (repealed
Act) or the Arbitration and Conciliation Act, 1996 (No. 26 of 1996), whichever
is applicable;™;

(i) for clause (g), the following clause shall be substituted, namely :—

“(g) “public undertaking” means a Government Company within the meaning of clause

(45) of Section 2 of the Companies Act, 2013 (No. 18 of 2013) and includes

a corporation or other statuory body by whatever name called in each case,
wholly or substantially owned or controlled by the State Government.

Explanation.—For the purposes of this Act, societies and authorities controlled by the
State Government shall be deemed to have been included in the term
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“Corporation”;”.

3. In Section 8 of the principal Act, for sub-section (5), the following sub-section shall be
substituted, namely :—

“5) The opposite party on or before the date specified in the notice for appearance,
may file a reply in writing signed and verified by the opposite party or its
authorized agent, along with an affidavit verifying the averments made in the
reply. The reply shall be accompanied by such document or other evidence, which
the opposite party wants to rely upon.”.

Short title.

Amendment of
Section 2.

Amendment of
Section 8.

Toradster, S HEO1 A9 SRS W, HEAURY gRT WEE hd GERUTeH, Hiae ¥ giid aur yeiiim—2014.



